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IN THE HIGH COURT OF DELHI AT NEW DELHI
Date of Decision: 01 September, 2026

CNR No. DLHC011714232018

CONT.CAS(C) 536/2018, CM APPL. 28946/2018 & CM APPL.
36009/2023

SURINDER SINGH ... Petitioner
Through:  Mr. Arjun Harkauli, Mr. Fahad Khan,
Ms. Shubdha Jain and Mr. Nawab
& Mr. Abeer Shandilya, Advocates
Versus

HARCHARANSINGH ... Respondent
Through:  Mr. Siddhant Nath, Mr. Bhavishya
Makhija, Mr. Amaan Khan and Mr.
Pushkit Singroha, Advs.
(M) 9910870397
Email: siddhantadv.nath@gmail.com

CORAM:
HON'BLE MS. JUSTICE MINI PUSHKARNA

MINI PUSHKARNA., J. (ORAL):

The present petition has been filed alleging wilful disobedience of the

order dated 10" November, 2017, passed by this Court in W.P.(C)
2676/2017, titled as Chand Kaur Versus Govt. of NCT of Delhi & Ors,

wherein, directions were issued in the following manner:

[13

1. The petitioner has filed the present petition, inter afia, impugning an
order dated 30.09.2016 (hereafter ‘the impugned order”) wherein, the order
dated 20.12.2013 passed by the Maintenance Tribunal was modified.
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2, After some arguments, learned counsel for respondent nos.2 & 3
concur that the respondents will jointly provide maintenance of I10,000/-
per month to the petitioner. In addition, the said respondents shall also share
all medical bills in equal proportion. This Court is also informed that a full
time attendant is employed to look after the petitioner who is now ailing.
Respondent nos.2 & 3 have also agreed to contribute ¥5,000/- each towards
the salary of the said attendant.
3. In view of the said understanding agreed to between the parties, no
further orders are required to be passed in this petition except to direct that
respondent nos.2 & 3 will be bound by their aforesaid commitment.

4.  The petition and pending application are disposed of with the
aforesaid observations.

5.  Itis also clarified that in the event the aforesaid order is not complied
with, the respondents will necessarily have to be evicted from the property
occupied by them as the same is admittedly owned by the petitioner. And,
this is in addition to other consequences that may follow for non compliance

of this order.

29

2. The main dispute on account of which the present petition has been
filed is the allegation on behalf of the petitioner that the respondent has not
contributed in the bills pertaining to the medical expenses for treatment of
the parties’ mother.

3. There are various bills, which have been placed on record by the
petitioner, with regard to the purchase of medicines for treatment, and for
engagement of home care for taking care of the mother of the parties.

4. This Court notes that the respondent disputes the said bills.

5. Accordingly, this Court cannot go into disputed questions of fact.

6. It is pertinent to note that the bill issued by Sir Ganga Ram Hospital
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showing admission date 19" June, 2018, and discharge date 16" July, 2018,

has not been disputed by the respondent.

7. The said bill issued by Sir Ganga Ram Hospital is reproduced as

under:

(13

Sir Ganga Ram %faggﬁ‘éﬁé C}

RAJINDER NAGAR, NEW DELHI-110080

PHONE : 26750000 Fax : 25861002
GSTIN No.: 07TAABTS4366E1ZH, HOSPITAL PAN No.: AABTS 4366E

GTR GANGA RaM HOSFITAL ., Asiinders Hagar, New Delhi 110060
Frovisional B8STIN ¢ O7RARTS4ZAGELTH ‘ SAT Code 1 999311
S . E(ILL
TBill MNe.: 2OI8-3019/Cas 170020712 A
Name : MRS CHAND RAUR.. - Regl Lratlwn Mooy 2055402
Ane/ Bax B2 /Fenatie i Ep;smde Number @ IFOOBGT7H0
Father s Hafe : SH.MIT SINGH. -
SAddress 1 FA/26, WE.A. EARDL BAGH, N AGM}551QH Date ¢ 1970472018
D. & f - L Adaissicn Time & OL:30FM
Ward. : WO-ROBVASHDU I8 DlSEhanE Date @ 1670772018
Bed : F,HIGH EEPENDQNCY LINTT, Dls:harge Time ¢ 12:43PM
Unit 5 MEDICINE (UM:T =R R eE o - P L Byﬁt a Mo ‘of Days : F7.3
. . ,f ' "Laest Room Rent.): .
; 3 : i L ! H
/5. No. Farticulars . -" : | Amoian £ '
L. . i i : H
/1 Ultresound Charges i : : BEGL L Q0 !
. / 2 X Ray Department | IG40.00 ;
ki Charges- | i P
/ I Blood Gas Analysis ! . | 1200, 00 ;
4 Bloahenisbme oo : S Z1035,00 :
Laboratory Charges i o N C b
5 Clinical Pathology B ‘ 54000 i
T Charges K / o R i : , ;
& Haemstology / T ! 1 1 16420, 00 f
Laharatory Charges B it s o :
7 Microbiology © . i ’b s REAQ QT ;
. ‘Labaratmry Charges : Lo IR i
B DOCTORY S FROCEﬁURE i ’E . Ve Ti90.00 !
CHARGES ‘ - o ' {
% DOCTORCS VISIT : i L BRGGO.00 /
CHARGES ; !
10 Blood Frocessing .. S880.00 f
. Charges % o
11 O7 scan charges : 2E40.Q0
12 Hospital: charges 11040.00 i
2LIG0O0. O i

13 Intensive care
charges
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PHONE : 25750000 Fax : 25861002

RAJINDER NAGAR, NEW DELHI-110060

GETIN No.: 07AABTS4366E17H, HOSPITAL PAN No.: AABTS 4365E

SIR SANGA RAM HOBPITAL, Rajinder Nagar, New Deltd 11006067
Prn;l“—'lmﬁml GETIN & U.r'ﬂﬁETQ*‘@\émEIZH a6 Code § 999311
| BILL
Bill HMNo.: EOIQ*EOl?/Da/If@G?D?lE-
Name  : MR& CHAND KAUR, Registration No : 2058402
fge/Bey ¢ BR/Female’ v Epispde Number @ IFO0B677B0

Father' s Name :

SH.MIT GINGH' .

-:};ﬁdmiﬁﬁéﬁh Pate

s 19704672018

Qddreaﬁ H ?Qfﬁé, W.ELA. VQRUL BABH Na ;
b, & e . ’ : o .
R E el ‘ _ _
8 Now Farticulars, R R L Amount.
i _‘.;‘. : IR J N :
.14 HEDICINEG Y Yy R ClegHes. 64
- 1% MRI Charpes ; i ' : P TG00 .00
14 Medical x CoE 9239 .44
. consumables : .
17 Non invasive ‘52&0.00f
iabmratmry charges: : .
-i8. Phyﬁlﬂtherapy 'WG 0. OGI
charges :¢;+M»:‘ G
7 " " w.
T Tatal ' ;5?301a,00
: / Depopits L P EV3048.00
.o “Met Payable. o' o S L,00 -
‘ ’I ] \- . ‘ -
N !( ﬁ' :

Paymenﬁ'getaiia' I
Receipt Mo,  Mode Date ©  Receipbiamt. . Ant Adiusted
3018/39716  Credit Card = 1970672018 | . 70000.0G 7000000
Fage 2 of 3
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Sir Ganga Ram Hospital

RAJINDER NAGAR, NEW DELHI-110080

PHONE : 26750000 Fax'; 25861002
GSTIN No: O07AABTE4366E1ZH, HOSPITAL PAN MNo.: AABTS 4366E

SAC Code = 99’9311

Provisional GETIN E O?QABTﬁéobbhiiH

TURILL

Bill No.: 2018—2019!&&/{#9020;1; o _ |
‘wéme e CHAND TALH . 'I M Registration No t 2058402
ﬂger’sex : BR/Female’ . '-IEpi$ﬁdﬁ Mumbet k. IPOOE&?’J’SO 1
Father's Name @ SH.HMIT SINEH r Ty i i
Address m;zé.,ui:: g A .IKP.RDL. Bmzn, Ny _,if_&;;smi.'ssialj Date .' 1. 1970642018 I’
3616743453 Debit Bard 26;0&,;20185' T Au500: 60 G550, 60
Jzo18/47631 Debit Cérd zaméwaia' ' iz’si::oa.oo' 200,00 |
2018743654 -C_r“mli'E'.'IC'a'r:i ﬂ@ﬁoaf:zaié _ :'-:""'fzdooc.dp l " 20000. 00
2013}46?18 _ Debit Card 01.{;{31_?0_15;;_ - 160:3;.00.-.06 - 100000.00 .
2018/46948 l-."’E?eta.tt.l:?ard ’ ué-afﬂ%ﬁi’::’,liég-g -moa‘c}oiod 10000660 |
2018/55516 -;C_:rédi}"rlcarq_ . 15{07_)"26'15? . 50050 Q0 _ai?ﬁbb.oo_
#018/53858  pebif Card . 16?07@5{}19 mjc:qo .00 160000 00
201;9;53&_&5 e 15?075&'618 SG000.00 . 50000.00
2018!536&5_1]9'-:-  Credit Card f@?fzois; -151513,0.0 C 7 18018.00 -

For 8ir ‘Banga Ram Hospital

.l
Authorised Signatory
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8. Learned counsel appearing for the respondent has drawn the attention
of this Court to the receipt dated 15" July, 2018, to submit that the
respondent paid a sum of Rs. 50,000/- to the Sir Ganga Ram Hospital
directly towards the treatment of the mother.

0. In terms of the order dated 10" November, 2017, both the parties,

who are brothers, had to share the expenses towards the medical bill in equal

proportion.
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Digitaly{&; Page 5 of 7

By:HARI ARMA
Signing D 6.09.2026
16:13:36 E}EP



2026:0HC 27572
g

10. This Court notes that vide order dated 02" May, 2025, it had been
recorded as follows:
“Xxx xxx XXX

3. Aside from the issue which the respondent wishes to raise to counter
the allegation of non-compliance, in order to show his bona fides, he
undertakes to deposit 50% of the amount of Rs.5,73,7108/- after deducting
Rs.50,000/- which has already been paid by him. (5,73,108/2= Rs.2,86,554

minus 50,000 = Rs. 2,36,554).

4. Accordingly, Rs.2,36,554/- shall be deposited within 4 weeks with
Registry of this Court which shall be kept in form of an interest-bearing
FDR.

xXxx xxx xxx”’

11. This Court 1s informed that the aforesaid amount of Rs. 2,36,554/-
already stands deposited by the respondent with the Registry of this Court.
12.  Accordingly, the Registry of this Court is directed to release the said
amount along with accrued interest in favour of the petitioner or his
authorized representative.

13. The petitioner or his authorized representative shall approach the
Registry in this regard.

14.  As regards the other amounts which the petitioner has claimed, as the
said amounts have been disputed by the learned counsel appearing for the
respondent, liberty is granted to the petitioner to seek remedies in
accordance with law.

15. Needless to state, this Court has not expressed any opinion on the
merits of the claims as raised by the petitioner, which are disputed by the

respondent.
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16. With the aforesaid directions, the present petition, along with the

pending applications, is disposed of.

MINI PUSHKARNA, J
SEPTEMBER 1, 2026/KR
Signatqre'No Verified
Digitdly{&hg Page 7 of 7
By:HARI HARMA
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